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IN THE CENTRAL ADMINISTRATIV:E THRIBUNAL: HYDERABAD BENCH
¥ - AT HYDEIRABAD
- -

OA.1046/97 dt.14-8-97

Re tween

D, Lakshmanaa : Applicant

and

1. Telecom Conmission
Rep. by its Chairman
Telecommunications,
New Delhi

2. Director Gensral
Te lecom, New Delhi

3. Chief Genl. Manager
Telecom, AP Circle
Abids, Hyderabad

4., Dy. Genl. Manager (kimr, @
0/0 the CGMT, Telecorn,

AP Circle, Abids

Hyderabad

5. Divnl. Engr.{(Phones)
Kurnool -«

6. Telecom Dist. Mai. er
Kurnool

7. 5ub Divnl.
Kurnool

OfficerT)

8. Asstt. Engr. (Computer)
O/¢c T2lecom Dist. Monacer /
Kuron: sl e rpondernts

Counsel for the applicant : V. Venkateswara Rao
Advocate

Counsel for the respondents : K. Ramulu
Addl., CGSC
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HON.#MR. H. RAJEIIDRA PRAGAED, MIMDER (ADMN.)QJ’-
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OA.104 7 /97 dt,14-4-97
Judgemrent

Oral order {(per Hon, Mr., H. Rajenira Prasad, Member (Admn,)

Heard Sri Vv, Venkatesweia Hau far the applicant, Mr. K,
Ramulu, to whom this case is allotted, is not present,. .
1., The facts of the present Or are squarely covered by those
contained in OA.777/96 idiSp%sed of on 1B-6-1996 wherein the
ehtire position regarding thg problemr of Casual lLabourers, and
confirment of temporary status on them, followed by regularisation
of their services, has bszen Eiscussed in detgil in the light of the
provisaions of the relavant s%hena. The directions issued in the

said OA is therefore to be applicsiie to tnis case as well, Hence,
\"‘ E
' Vi [

the foliowing order :

It will be open to the aprlicant to file a representation to
the respondents for the relief provided thst he has been physically,
working as on the date of filin; ol this spplication, and provided

also that such a representatjion i s submitted within four weeks

!
i
!
!

from today, The respondents shall examine the matter and take a
decision &s to ;hether the applicant can be given the reliefs
under the said schemes. In case the reprecsentation is rejected '
eventually the reasons for rejsction nas to be étated expediticusly
and communicated to the applicant, This may be done within twic'.‘J
months from the date of réceipt of such representation in thé
Office of Respondent-5, In the mesnwnile the applicant shall be
continued to be enyaged as before.

2, In case the applicant comes to entertain any grievance

against the decisiodon conveyed to him he shall have the”ﬁiberty to

reagltate his grievance,
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0A.1047/97 At . 1¢nBa97 :
Between 5
M. Sobha Rani | “V*applicant
and
1. Telecom Commissiocn
rep, by its Chairman
- Te lecommunications, New Deihi
2. Director Genersl
' Telecomminications, Hew Delhi
3. Chief Genl. Manager ‘
Te lecommunications AP Circdle . ;
Abids, Hyderabad : !
A . 4, Dy. General Manager .(ABmn) )
b § ) Office &6fF the CGMT, Te lecem : !
AP Circle, Abids, Hyderabad ‘ i
5. Telecom District Mananjer
Kurncol, : Teoondents
| ]
i
Counsél for the applicant : V., Venkateawéra Rao
: ‘ Advocate
ﬂ)- Counssel for the respondents : CETEIIN. W N
Addl. C@sC ; it
/ !
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‘working as on the date of £iiing of this application, and provided

reagitave his grievance,. N b 4
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OA.1068 /97 L 8¢,14=8-97
Judgement

oral order (per Hon. Mr. H. Rajendra Prasad, Member (Admn.)

Heard 8ri V. Venkateswara Rao for the applicaent. Mr. ¥.

_Ramuluy, to whom this case is allotted, is not present.

1. The facts of the praesent Oa are squarely covered by those
contéinnd in OA.771/96 ﬁdispoaed of on 1£-6-19946 wherein the
entire position regarding the problem of Casual lLsbourers, and
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confirment of temporary status on them, followed by regularisatich

of their services, hag been discussed in detall in the light of tﬁg
provisions of the relavant schemz. The directioﬁs issued in the
séid QA is therefore to be applicpble to this case as well, Hence,
the following order :

It will be open to the epplicant to file a representation to

the respondents for the relicf provided that he has been physically

also thai such a representation i s submitted within four weeks
from today. The respondents shall examine the matter and take a
decision as to whether the applicant can be given the reliefs
under the said eschemes., In case the representation is rejected

eventuslly the reasons for r2jection has to bé staoted expeditipusly

[

'

and communicated to the aépliCant. This may be done within two
months from the date of receipt of such repreéentation in ége
Qffice of Respondent-5. In ghe meanwhile thelapglicant shall be
continued to be engaged &5 before,

2. In case the -applicant comes to entertain' any grievance

against the decision conveyed to him he 8s8hall, have thei&tberty to
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IN THE CZNTRAL ADMINISTRATIVz TRIBUNAL: HYDERABAD BENTH
AT HYDERAREAD
\.‘-.ﬁL FA ‘!‘ :“ .
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Y , ]
OA.1048/97 . - dt,14-8-97
T
) )ﬂh;‘. T s -
Vo fiapany, ©
Between - I
&
Smt. S.K. Basheerunniss Beqgum : Applicant
and
e 1, Telecom Commission
rep., by its Chairman
Telecommunications, lkaw Delhi
g 2, Director General
Telecomminications, New Delhi ~
3. Chief Genl, Manager :
Telecomnunications AP Circyle ,
Abids, Hyderabed - ;
i
4. Dy. General Manager {iOmn) ?
Office 6f the CGMT, Telecam
Ap Circle, Abids, Hyderrkad
: |
5, Telecom District Mananger
Kurnocl, «
6. Divnl. Engr. (Phones) ‘
Kurnocl ' : Respondents.
4 - Counsel for the epplicant : V. Venkateswara Rao
y r{ : Advocate
' Y . ¢
{ Counsel for the respondents M NN o /
'y Addl. CGSC
CORAM
HON, MR, H. KAJENDRA PRASAD, MEMEBER (ADM:»J.)q‘r
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I am enclosing herewith a copy of judgement
delivered by the Hon'ble Centr:4l administrative T ribunal,
Hyderapad sench in O.s.No. 1048/97 on 14-08-1997 wherein
I am one of the applicants, I submit this representation
as per the directions issued by the Hon'®ble Central admini-
strative Yribunal, |

<

Tharking You Sir,

PLACE: KURNOOL Yours faithfully,

Drlts
. = // DQMDWNA //

Copy tos=-"

1. The Telecom, Commission, Rep, by its
Chairman, ‘Telecommunicdtions, ‘
Nitn DoLidX, '

2, The Director General Telecom.,
NEw vuELrl,

3. 'The Chief General Manager,
. Telecom,, a.P. Circle,
Apids,
.-HYDERAGAD, -

4. The Deputy General Manager (admn,),
0/0 The C.G.M,T., a.P.Circle, v
~nids, A
HYDERSALD . ' :

5. The bivisional Engineer(Phones), : /
KUurnOOL.

6._ ohri.v.venkateswarse Raoo,
sdvocate,
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D LARSHMANNA,
H.NU:40/653,
Dharmapeta,

KusiNOUL .

TQ' ‘

The Telecom., District Manager,
KURNOO L.

Respgcted Sir,
*

I humbly submit the following fGor favour
of sympathetic and judlcious cons;derdtion.

I was engaged as casual labourer on
21-07—1991 on daily wages(PRO-RATA) at Rs.20/~ per day
and I am presently working &s such in the Department,
I have completed more than six years of service as casual
labourér by rendering more than 240 days of work in every
year, The work entrusted to me is of permanent anad

perennial nature and as such there is need for regular
apsorption of my services in the Department.

I eamestly reyuest thet I may kindly be
granted tempordry stdatus and regularisation Dy applying

the casual 1anourer(grant of Tempordry Status and Regula-
rlsation) scheme 1989 in os much as I fulfilled the eligi-
pility cygiteria laid down therein inview of my long service

.

&s casual labourer in the Department. sSimilar schemes

are operated in the Department of Railways add other Central
Government Organisations without reference to any cut off
date. Recently on the pasis of the judgement of Ernakulam
Central administrative Tribunal, the Gévernment of India
vide its letter dated 01-il-1995 extended the date £ rom
29-11-1989 to 10th September, 1993 for the purpose of grant
of Temporary Status and Regularisaetion of casual 1abburers

in the Department of posts. Since the Departments of Mosts
& Telegraphs were to-gether earlier and are in the same
Ministry i,e., Ministry of Communications &nd the similar
scheme is in operation in the Department of Telecommunica-
tions on the same principle the cut off date for application
of the scheme to casual lapcurers of Telecom, DRepartment
may also pledase pe extended.,

Therefore, I reyuest your kind honour to
grant me Temporary Status and regulafiSdtion of my services ]
by applying the casual lapbour(Grant of Yemporary Status)
and Regularisdtion scheme, 1989 without reference to any
cut off date and to do justice to enagble me to earn my

livelihood. (f’z:;
3

— (P.T.0)



From: - 5@ -

M.Shobha Rani, 7/7 .
H.No.45-142~-144, 7/ ;KK/
Venkata Rarana Colony,

Kurnool.

To:

The Telecom District Manager
Kurnool. : .

Respected Sir,

Sub: Request for Regularisation of the cnase
of Kum M.Shobha Rani, Casual Typist,
worked at this office since 1991 ~ Rep.

Ref: Honouréble CAT, Hyd Bench orders in
0.1.1047/97 filed by Kum M.Shobha Runi,

dated 14.8.97.

* * *

With reference to the Court Case mentioned &at

e on the above subject, I may kindly be permitted
your kind concideration

referenc
to submit the following few lines for
and favourable orders please.

1 submit that 1 am & Graduate having paused Type-
writing English Higher Grade, and Telugu Lower. Initially
I was engi:fed as & cagual labour on deily wage baris from
4.11.91 onvards in Pay Section, 0/o T.D.M., Kurnocel and
entrusted with the work of Typist and continued as same
311 September'1996. 1 further submit that in engh your
I completed more than 240 days and the working days
particulars are also herewith enclosed vide Annexure-1.
A1l the period, 1 regularly attended the office and
sincerely performed the duties Blloted to me upto the

satisfaction of the higher authorities.

I may be permitted to state that as the Department
did not consider my repeated representations, I approached
the Hon'ble CAT, seeking Temporary Status and rogularisafﬁon
of the services by extending the casual labourers ( Grant
of Temporary Status and Regularisation) Schewe 19809 to me
and meanwhile to continue me ag pefore the disenprgement.
The Hon'ble CAT, in its judgement dated 14.8.97 (vide
Annexure-J11) directed the department to consider my ciice
and also issued am Interium Direction to continue me &3
before.

Under the circumstances, I once again humbly submit
this representation, to reconsider my case .in the light
of the CAT Judpgement in 0.4.No.1047/97, dated 14.8.97,

L

Contd. . 2 .
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and extend me TFewporary'Status and Regularisation of Lhe
nervices &nd meanwhile reengage me as a Casual Typist as

‘ hefore.
T e111] eyver resoin grateful for the same. .

Thon' ing 1ou Sir,

Ttation :.Vnrnonl,' ' Yours faithfdlly,
N‘%x_:};hg\ ] L
Dated T .09, 1947, - M Shablha R
X . (M,SHOBHA RARNI)

Uoﬁy to:

1, The Teleccm Commission,
Chairman,
Telecommunications,

New Delbi.

T - —

2. The Direrctor tGeneral, .
PTelecommmuicrtions,
New Delhi. :

%. The Chief Geners]l Manager,
Telecomrmunications,
A.P.Ciycle, Ablids,
Hyderabnd.

4. The Dy.General lanager{Admn), o
0/0 the CGMT Telecommunications, ' _
A.P.,Circle, Abids, r
Hyderahad.

Sri V.Venkatieswira Hao,
Advocie,
Hyderatnd.

(W]
L
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I am enclosing herewith & copy of Juf?ement
delivered by the Hon ble Central Administrative Triounal,
Hyderan,d Bench in O.A.N0.1048/97 on 14-08-87 wherein I am
one of the applicants. I submit this representation as per
the directions issued by the Hon'ple Central Administrative
Tribunal.

e

\

Thanking You Sir,

PLACE: KURNOOL Yours faithfully,

DATE;.
// S.K.BASHEERUNNISA BEGUM //
“Copy to.-
1. ihe .elecom, .oumission, ~ep.by its 1 .:” e
~hairwan, .elecowmnunications, .

w&W oelhi,

Z., ihe cirector weneral .elecow,,
new ~2lhi,

3. 18 wuatf weneral awpager,
+BlEe.0, -..Few I le, .bids,

n:deruuad. !

' )

4. +he _eputy .« €:s-1 Ma.‘ugerIM:alno),
/o -he C.G,M.T., AP.Circle,
A.ids,

" .yder.bad.

5. .ine —ivisional Engineer(Phones),
SU 00 1 o
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S.K.BASHEERUNNISA BEGUM,
HeNO:44-71~6n2,
rrakash ..agar,
K URNOOQ L,

To, ' \

The Telecomn, District Manager,
KURNOGCGOL,

Respected Sir,

I humbly submit the fellowing for favour

of sympathetic and judicious censideratien,

I was éngaged as casual labourer en
19-07-1991 on daily wages (PRO~-RATA) at Bs, 20/- per day and
I am presently working as such in the Department. 1 have
cempleted more than mﬁi years of service as cesual laocurer
by rendering mere than 240 days of work in every year,
The werk entrusted to me is of permanent and perennial
nature and as such there is need for :egular‘abserptien
of my services in the wepartment. ’

I earnestly reyuest that I.may kindly pe

granted temporary status and regd{aéisatiqn by applying

the casual labourer\ grant of Temporarylétafus and Regula=-
risation) Scheme 1989 in as much as I fuléllled the eligie
bility criteria laid down therein inview of my long service
as casual labourer in the Department. Similar schemes are
operated in ‘the Department of Railways and other Central
Government Organisations without reference to any cut off
date, Recently on theloasis of the judgement of Ernakulam
Central Administrative Tribunal, the Gevernment of Indig
vide its letter dated 01-11-1995 extended the date £rém
29-11-1989 to 1l0th weptemper, 1993 for the purpose of grant
of Tewporary Status and Regularisation of casual labourers
in the Department of pests. Since the Departments of Posts
& Telegraphs were together earlier and are in the same Mini-
stry i.e., Ministry of Communications and the similar scheme
18 in operation in the Department of Telecemmunications on
the sa.e principle the cut off date fer application, of the
schese to casual labourers of Telecom. Department may alse

please be extended,

Therefore, I reyuest your kind honeur to grant
me Temporary Status and regularisation of my services by
applylng the casual labour(grant of temporary status) and
Regularisation Scheme, 1989 without reference to any cut off
date and to do justice to enable me to earn my livelihood.

-

(P.T.0)
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TYPED BY: CHECKED BY:

COMPARED BY: APPROVED BY3
|

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -
HYDERABAD BENCH' AT HYDERABAD

THE' HON'BBE MR.JUSTICE.

| . *
THE HON'BLE MR.H.RAJENDRA PRASAD :M{A)

1
e

m-?ED;- (%\\\»\o\f-)

M.A., /RA., /C-A.NO.,
o
0.i.No, lS(.&"J!%I ‘ 47 .
T 4 .No, (WoP. )

‘Admitted and Intel;erim directions issued,
T ——

. T —_—
Allowed ‘ :

e ,
Disposgdd of with Directions.

1




IN THE CENTRAL ADMINISTRZLIVE TRIBUNAL HYDERABAD BJ:.NCH AT HYDERAEAD
. XN
: Cua.HC, w88/97

~Hate of Order: 30~4-08
Between: ‘

V. Lawonune A oftinns -

M r——laa00n .

o Applicant.
and

l. Tre Telecom Commission
rep. by Chairmman

Telecomminications, New Delhi.

2, The DHrector Genergl

Telecommunlcatlons
New elhi.

. 3+ The chief General Manager,
Telecommunications,
LJP.Circle, abids,
Hyderabad. i

4, The Tel&com District'M?R?ger,
JHiehaboebragar. Risuw

5. The Sub-Civisional Engineer(adm)

O/o Telecom Dist. Manager,

«. REspondents.

For the Applicants Mr, V Venkateswar Rao, Advocate.

|
. |
Z . I
'wr:.j

For the Respondents: Mr.M-Rei Sr.ﬂGoC-

CORME

THE HON'BLE MR. A.V.HARIDASAN : ViCE CHAIRMAN .
i. - ; . (ERNAKULAM BENCH)
THE HON'BLE MR.H.RAJENDRA PRASAD 3 MEMEER(ADMN)
| ‘ - ‘

| The Tribunal made the following OLders:-

i : . ‘
4 -

|

L . 7 . contd..2 ’ !
|




hough tihe case o

order dated 9-5-97, the 2gponcaints have

any reply statement. Though the matte s was

o ratal of 10 cagzs, we find that 0l proper
case, aE reply stalemenrt of the lespondonis
Under Rule 12 of the CAT{Prcreduy) Rules, €

havez tO filc

onth from the

i R P, T
Qate on whinh the

the

They ray also repiv statemsnt

Ly thaf Tribunar. we find Uhat iirer responds

¢ thev produte ths do

R
SN T e
'If \a \l‘ky-.. FEC T ) S

i

\_._/\-——-—-/‘A‘f =
= =

-

l'l».-.“;

~umnent which

he ard

dGisposal of

dimmoss of the ~uase-even without

as bheen acmitted vide the

net so far filedx

alongwith
the

1 =

13 alsc ot been




———

pvm -

C ALl

. . Dismissed for Default.

I COURT CCURT
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IN THE CENTRAL ADMINISTRATIVETRIBUNAL
HYDERABAD BENCH AT HYLERASAD

\ ) "
. DHE HON'ELE MR,JUSTICE RV Weuldpasc,
_ VICE-CHAIRMAN
AND
. ' . (‘_/-'7
THE HON'BLE MR.H.RAJEMNDRA PRASZDsM(A)

1

DATED; {0- (4]-1998,

ORDER/JUBGMENT—~ |

0.a.No. "5_@7“’\'7 :
T.AWNoO. " (W.p. )

Admitted and Interlm directions

issued.
|k Mm (ghgf

N

Dispqdsed of with :di;:ections-

Dismigsed. \

Dismissed as withdr'awn.

. OrderedAre jected,

|

No order as to costs,
. |
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CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH :AT HYDERABAD,

0. A.l0,1547 of 1997, ' Date of Order 3. +2-5-1998

Eetween :

1.D, Lakshmanna, s/o D.Savaranna
aged about 25 years, Occ:Casual
Labourer in the 0/o0 D.E, (Phones),
Kurnool, Resident of Kurnool.

2. M.Sobha Rani, d/o M.Warayana,
aged about 28 years, Occ: Casual
LabiLurer(Typist) in the 0/0.

- T,D,M.Kurnool, R/o. Kurnool.,

3/ Smt,S.K.Basheerunnisa Begum,
W/o Rasheed Ahmed, Occ.Casual
- Labourer, R/o0 H.No.44-71-6/A2,
- Prakash Nagar,Kurnool, e Applicants

And

1. The Chairman,
. Telecom Commission,
New Delhi,

2. The Director General,
Telecommunications,
New Delhi-110 001,

3, The Chief General Manager,
Telecommunications,
A, P, CirClE; At)ids.r
Hyderabad.

4, Thne Telecom District Manager,
Kurnool,

5. The Sub-Divisional Engineer (Adm),
0/0. Telecom District Manager,

Kurnool, ave Respondents
i Counsel fo; applicants «ee Mr, V., Venkateswara Rao
Counsel for respondents ees Mre V. Réjeswara Rao,CGsC
Ceram ;

fionourable Mr, H. Rajendra Prasad, Member (Admn,)
Henourable Mr. B.S.Jai Parameshwar, Member(Judl,)

O RDER.

(Eer Hon. Mr.B.S.Jai Parameshwar, Member (J) )

1. Heard Mr. V. Venkateswara- Rao, learned counsel for the
applicants and Mr, V. Rajeswara Rao, learned Standing Counsel

for the respondents,

24 This is an application under Section 19 of the

Acninistrative Tribunals Act. The application was filed on

jz\/a.il.1997.
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3. Thereare three applicants in this 0.A. They are all
working as casual labourers under the respondent No,4.

4, The applicant No.l was engaged as a casual labourer
wath effect from 21,7.1921 in the office of theAssistant
Engineer (Cemputer), Kurnool., He worked there till 1993,

He was engaged as a casual labourer in i.D. F.Exchange

under the Divisional Engineer(Phones) till 1994. He was enqaged |

as a casual labourer in the office of the Divisional
Engineer(Maintenance) f£rom 1994 to 1996. He was iater engaged
as a éasual labourer in the office of the Divisional Engineer
(Phones), He i%presently working as such, He submits that

hé is working as a Watchman. His wageéchave been paid on
vaﬁchers, he submits,

5. The applicants 2 and 3 were engaged as casual labourers
onidaily wage basis from 4,11,1991 and 19,7,1991 respectively
in' the office of the T;D.M., Kurncol, They submit that

both of them are graduatesﬁfggssed Typewriting lower and
higher in English and typewkiting lowgr in Telugu and Hindi

T ‘
respectively, They submit that they havebeen entrusted with
)

thz typing work and other works of Group 'C' post under the

respondent department. They submit that they were paid wages on’

vouchers,
6.! Their further grievance is that they were asked to
sigh the cash vouchers under different names. They submit
that the respondents advised them to sign under different
names in order to deprive them of their contimuity in the
casual service,
7. They claim regularisation of their services under the
Cas@al Labourers(Grant of Temporary Status and Regularisation)
Scheme, 1989. They rely on the decision of the Hon'ble Supreme
Cou#t of India in the case of Daily Rated Employees under
P &:T Department v, Union of India and others ( AIR 1987
3C 2342), They also rely upon the order of this Bench in

I

-

0.A.Ho.1381 of 1997 decided on 20,10,1997,

N~
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8. The applicants have filed this 0.A. praying to call

o~

3

for the records pertaining to the letter NHo.EC~l/Legal cases/
95-96/32 dated September,l1997 issued by the respondent No,5
and to guash the same as illegal, arbitrarv, unconstitutional
and violative of the principles of natural justice and for a
declaration that the applicants were entitled to grant of
temporary status and regularisation of their services under the
Schene, 1989 with all conseguential benefits etc,

9. The regpondents have filed their counter in D.A.wo.l258.
of 1997, The learned counsel for the respondents submitted

that the counter filed in the said 0.A. may be treated as
counter in this 0,A. also. Their main contention is that the
Scheéme 1989 came into force with effect from 1.10.1989; that
the.said scheme is applicable to those casual labourers who
wers£ engaged prior fo 22.6,1988; that the said scheme is

not applicable to the applicants herein as they were engaged
after the cut-off date i,e., 22,6.1988 and that the applicants
are not entitled to claim any reliefs in this 0.A, They have
also explained the circumstances under which they engaged the
applicants for casual work.

10, On 18.11.1997 an interim order was passed directing that .
if any order of disengagement/ termination is served

on the applicants in future during the pendency of the 0.A,,

the same shall not operate for & period of three weeks from

the date of issue, However, the applicants have not submitted
after filing of this 0,A. that the respondents had at any time
attempted to terminate their casual service,

11, The contention of the respondeénts that the applicants

are not entitled to regularisation of their services under the
Scheme, 1989 has to be accepted., The applicants were engaged
between July and Hovember, 1921, The scheme 1989 is applicable to
those casual labourers who were engaged prieor to 22.6.1988, those
whos@ere spongorad through Employment Exchange andg those who

had continuously worked for a pericd of 240 days in any vear.

Fr—
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12, No doubt, the applicants herein have been working since

July and November, 1991, They have put in nearly 7 years of service.

It is for the respondents to evolve a scheme for regularisation

of the casual labourers who were engaged subsequent to 22.6.1988,

13, Further this Bench considered the details of the scheme

198§ in 0.A,N0.1080 of 1995 decided on 30;4.1998. The directions

issued in the said 0.A, are equally-dpplicable to the facts and

ciréumstances of this case,

14, The respondents shall continue to engage the services

of the applicants so long as the work is available in their

department, In any eventuality if the respondents feel to

dispense with the services of the applicants, then the respondents
- Jllot & proadant. oy st naotie, LS sdtpuatt Ba amde L

shall maintain a live register of the retrenched casual labourers

and give preference to them for re-engagement whenever there is

worx in preference to the cutsiders.

15, With the above directions, the 0.A, ig disposed of.

No order as to costs.

/SQM ’_‘/—J‘OL:MJ:'

(B.2. JaiParameshwar) ( H. Rajen®ra Prasad )
’_/Mérq‘bsar (J) Member (A)

V.- ‘
Datéd the 12th August, 1%98, “(\ ‘“\/
- {Jlgi%ﬁﬂ&A
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TO
1e

2.

3.

4.
5.
6.
7o

8
.g.

B.a. 1547/97,

10.

" o=

The Chairman, 7Tel ecom Comnissibn,
New :DElhio -

The Tirector General,

. Telecommunications, New Delhi-1,

The Chief Generai Manéger',
Telecommnications, A.P.Circle,
Abids, Hyderabad,

The Telecom District Manager, Kurnool,

Sub Divisional Engineer(Admn,)

The
- O/0 The Telecok Dist.Manager, Kurnool,

One copy to Mr.V.Venkateswar Rao, 2dvocate, 'CA'I'.Hyd.
One copy to Mr,V.Rajeswar Rao, Addl.CGSC,CAT.Hyd,

One copy to HBSIP.M.(J) CAT.Hyd,

One copy to pR(A) CaT,Hyd,

One spare cOpys

pVille -
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' IN THE CENTRAL AHHINISTRATIVETRIBUNAL

HYLDERABAD BENCH AT HYLERABAD

THE HON'BLE MR.JUSTICE

VI?E—CHAIRMAN
D

THE HON'BLE MR.H. RABENDRA FPRASADsM(A)

et bl vy RS- JWMM&L b
DATED: \2-- §-1998. CQ)

OvlthR/J UDGMENT '

‘. I“i-(’&%‘é‘!‘*@"'ﬁoNO. I

in

b-?"Nof ‘Suj,)cl'l) :
T.a.No, 4 (Wep. )

Admitt d and Interim ﬂlrectlons
issued .

]
Alloweld. |
Eﬁspoéed of with directions

- | ..
Dismigsed.
Dismigsed as withdrawn.

Dismigsed for Def?ult.

Orderpd/Re jected.-
j
No order as to costs.

o
|

#wn qmgtas afgdw
I:snllal Administrative Tribunal
] DESPATCH
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IN THEE CENTRAL ADMINISTRATIVE TRIBUNAL:: HYDERABAD
| BENCH AT HYDERABAD

M.ALHO. \OSb  oF 1997
N
Sy
C.ato. 2569 OF 1997

Between:

1. D.Lakshmanna, S/o.D.”avaranna,
aged about 25 years, OcciCasual
Labourer, in the Office of the
D.E.(Phones), Kurnool, Resident
of Kurnool

2. #.Sobha Rani, D/o.M.,Narayana,
aged about 28 years, Occ:iCasual
Labourer (Typist) in the
office of T.D.M.,Kurnpol, R/o,
Kurnool

3. Smt.S.K,Bakheerunnisa Begum,
W/o.Rasheed Ahmed, Occ:Casual
Labourer, B/o.H.No.,44-71-6/A2,
Prakash Nagar, Kurnool .. Petitioner/
Applicants

And

1. The Chairman,
Telecom Commission,
Nevw Delhi

2. The Director General, -
Telecommunications,
New Delhi - 110 001

i | . 3. The Chief General Manager,
\ Telecommunications, A.P.Circle,
X Abids, Hyderabad

4, The Telecom District Manager,
Kurnool

5., The Sub-Divisional Engineer(Adm),
O/o.Telecom District Manager, A
Kurnool .. Respondents/
Respondents

MISCELLANEQUS APPLICATION FILED UNDER RULE 4(SL§J
OF THE CENTRAL ADMINISTRATIVE TRIBUNAL PROCEDURE
RJLES, 1987

The applicants herein have filed the above

g

o ok b
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0.A seeking thé same relief i.e.,lfor grant
of temporary status and regularisaiion of
their services by applying the Casual Labou-
rers (Grant of Temporary Status & Regulari-
satlon)‘Scheme, 1989 to them with all conse-
quentikal benefits on similar and identical
grounds. They are similarly situated. Relief

prayed b¥ them is also similar.

Hence, the applicants herein humbly -
pray that this Hon'ble Tribunal may be pleased
to permit them to file single 0.A for the replief
prayed for by them and to pass any other order
or orders as is deemed fit, proper, nécessary
and expedient in the circumstances of the

Case,

VERIFICATION

I, B.Lakshmanna, the asplicant No.1’
herein do hereby verify %hat the contents as
stated above are true and correct to the best
of my knowledge, helief and on iﬁformation and

hence verified on this thefQJL day of October,
1997.

Hyderabad,

Dt:Q{)/‘l 0~97
T

The Registrar,
Central Administrative
Tribunal, Hyderabad Bench

fyderabad
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O.A seeking the same relief i.e., for grant

of temporary status and regularisationfof
their services by applying the Casual Labou—
rers éGrant of Temporary Status & Regulari-~
sation) Scheme, 1989 to them with all:consew
guentital benefits on similar and identical
grounds. They are similarly situated. Relief

prayed by them is also similar.

Hence, the applicants herein humbly
pray that this Hon'ble Tribunal may be pleased
to permit them to file single O.A fér the replief
prayed for by them and to pass any éther order
or orders as is deemed fit, propef,fnecessary
and expedient in the circumstances of the

case.

VERIFICATTION

1, D.Lakshmanna, the applicaﬁt No,1’
herein do hereby verify %hat the ?onténts as
stated above are true and correct to the best
of my knowledge, belief and on ififormation and
hence verified on this the:%ig day of October,
1997,

Hyderabad,

Dt:é;)lqb—97
To

The Registrar,

- Central Administrative
Tribunal, Hyderabad Bench
Hyderabad

Counsel for>¢he applicants L Applicant No.1



IN THE CENTRALK ADMIISTRATIVE }
TRIBUNAL: HYDERABAD BENCH:HYD. \

\
M. ALNO, : OF 1997

INj
0.A.NO.% f OF 1997
Between: :

D.Lakshmanna | .. Petitioners/
and others ; Applicants

1

And

The Chairman' .. Respondents/
Telecom Commi- Respondents
ssion & others

MISCELLANEOUS APPLICATION FILED i

UNDER RULE 4(5) OF THE CENTRAL

ADMINISTHATIVE TRIBUNAL PROCE-
DURE RULES, 1987

FILED ON: ~10=97

O\fﬂ_

\

MRV, VENKATESWAR RAO ’
' ADVOCATE .
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